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Haryana Pond and Waste Water l\llanagernent Authority 

Plot no-9• DHL Square;:, 3rd Floor. Ir Park. Sector -22 Panchkula - 134109 

E-Mail: DJl.!::i'.illl!!pondnuthorit. u;gmoil com 

WW\\ .hp\\Wma.org in 

Letter No. HPWWMA/LEGAL/487(1)/2025/ "::/-U ~ 

From, 

Dal~t.l :~04/2026 

To, 

Executive Vice Chairperson, 

HPWWMA, Panchkula. 

The Commissioner MC, 

Gurugram, Haryana. 

Subject: - Regarding NGT OA 281/2025 titled as Vaishali Rana versus State ofHaryana & 

Others. 
Reference: - Email dated 10.04.2026 from Sh. Rahul Khorana Advocate on Record Supreme 

Court of India. (Annexure-A) 

***** 

With reference to the subject cited above, it is submitted that vide letter dated 

28.11.2025 (Annexure-B), this Authority had requested the Executive Engineer, _M~ Guru?1"am to 

take necessary action so that a reply could be submitted before the Hon'ble NGT w1th1n the sttpu\ated 

time. However, no reply has been received to date. 

The above-cited matter was listed on l 0.04.2026 before the Hon'ble NGT. Due to 

non-submission of the report by the Executive Engineer, MC Guru gram, this office was compelled to 

seek four weeks' time from the Hon'ble Tribunal for filing the reply. 

The complainant in this matter has raised concerns regarding the restoration of four 

water bodies. The details of these water bodies, as per the Pond Data Management System, are 

enclosed at Annexure-B: 

As per section 14 of The Haryaoa Pond and Waste Water Management 

Authority Act, 2018 (Haryana Act no.33 of 2018). 

14. No person sball:-

(i) Construct any structure on pond land, green belt and catchment area, occupy any pond 

land or part thereof or cause any obstruction in the natural or normal course of inflow 

or outflow of water into or from the pond on the upstream or down-stream without 

permission of the Authority; 

(iv) l'onstruct roads, bridges or other structures within the pond area including the pond 

bund without permission of the Authority; 

(vi) Do any other act which is detrimental, directly or indirectly to pond: 

. :herefor~, it is once again requested that necessary directions ma-y kind\) be 

issued _to th~ ~xecut1ve _Engineer, MC to submit the inspection report of th~ four pond5 to thii 

Authonty w1th1n I working days in compltance with the order passed by the Hoo>b\c Tribunal. \t 
1
;i; 

further requeste~ that appropriate action be talen as ~r lav. in case an) encroachm~n~ !lrc found an 

rhc~~t' ,, ater bodies. 

Thi, i~sue, "ith the appro, .. ti lif the cl,n1pc-r~nt Authorit\ 
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Enclosure: - (Annexure A & B)C) 

Law Officer 

For Member Secretary, HPWWMA, Panchkula 

Endst No. HPWWMA/LEGAL/487(1)/2025/ =12.f 1 r- '7 2.- Dated: 2.-y/04/2026 

Copy is forwarded to the following for information and necessary action:-

1. Commissioner and Secretary, Department of Development and Panchayati Raj, Plot no.3 

Sector 28-A, Chandigarh. 

2.. Executive Engineer MC Gurugram, Haryana. 

3. Haryana Pollution Control Board C- I I, Sector-6, Panchkula, Haryana - 134109, Haryana 

Email hghspcb@hspcb.org.in. 

4. Sh. Rahul Khurana, Advocate on Record, Supreme Court of India, A-l 74a, 2nd floor, Defence 

Colony, New Delhi- I l 0024, Mobile 9811894060. Email: rkhurana)egal'q),gmail .com. 

®~ 
Law Officer 

For Member Secretary, HPWWMA, Panchkula 
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